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friend, Mr. Rajnarain, would like to hear from 
Mrs. Gandhi. I would be satisfied if the 
Minister of External Affairs comes and makes 
a statement. Mr. Chandra Shekhar for whom I 
have almost limitless regard generally does 
not confuse the issues. But this time, for 
reasons known or unknown, he preferred to be 
confused himself. 

SHRI    CHANDRA    SHEKHAR :   I am 
making this statement with known reasons. I 
am not influenced by either American or 
Kremlin statements : I am influenced only by 
the statement made by the Government of 
India. The Government of India have made 
their position quite clear that they are not 
going to be pressurised by anybody. Unless 
there is proof to the contrary, I stand by it... 

(Interruptions). 

SHRI A. P. CHATTERJEE (West 
Bengal); It is put there. 

SHRI   BHUPESH   GUPTA:   I  am   not 
talking about Mr. Chandra Shekhar's Govern-
ment. Whether he likes that Government or 
dislikes it, it is a different matter. 

SHRI   A.  P. CHATTERJEE:   You  do 
not understand, Mr. Chandra Shekhar. 

(Interruptions ) 

SHRI BHUPESH GUPrA: I am not 
questioning Mr. Chandra Shekhar's statement. 
1 have brought to your notice what the State 
Department's spokesman has said. Surely, this 
needs to be met immediately. Mr. Chandra 
Shekhar said about somebody coming. Let 
them come. Their leaders come, visitors come, 
sex perverts come, hippies come. But here it is 
a question of an official American team coming 
with certain specific assignments, the 
announcement having been followed by a 
statement by the State Department which 
makes it clear that the issue is between India 
and Pakistan and that they would like to 
privately help. Therefore, Sir, this mission 
takes on a very serious character. It is not a 
study team of experts. It is not a team of 
experts coming from the Harvard University to 
study the Bangla Desh problem, 11 is well 
understood by all. 

SHRI CHANDRA SHEKHAR : What is to 
be agitated ? The Government of India has 
made the position clear. Whst you are trying to 
make .. . 

SHRI BHUPESH GUPTA : Mr. Chandra 
Shekhar is developing veiy great faith in the 
Government of India. 

THE VICE-CHAIRMAN  (SHRI   A. D. 
MANI) : Please do not both carry on. Mr. 
Bhupesh Gupta, you are a good parliamentarian. 
I have said already that these are very important 
points. They are to be answered. They may not 
be answered immediately just at this moment. A 
debate is coming on the points made.. . 

SHRI BHUPESH GUPTA : A debate is 
coming ?   When is it coming ? 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) :   Friday. 

SHRI   BHUPESH   GUPTA:   Tomor- 
row and the day after. 

THE VICE-CHAIRMAN (SHRI A D. 
MANI): I would even suggest that a proper 
motion be tabled by you. 

SHRI BHUPESH GUPTA : We have 
given Calling Attention Notices. We have 
given them. 

THE VICE-CHAIRMAN fSHRI A. D. 
MANI) : This a matter on which the 
Government must make its position clear so 
that all of us know where the Government 
stands. 

SHRI BHUPESH GUPTA :   All right. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI): I want you to raise the question of 
Bangla Desh and so on when the motion comes 
up, and let us not enter into a discussion now. 

Now, I call upon Mr. Ram Niwas Mirdha 
to move his Bill. 

THE ARMS (AMENDMENT) BILL. 
1971 

THE DEPUTY MINISTER IN THE   
MINISTRY   OF    HOME   AFFAIRS 
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(SHRI F. H. MOHSIN) :   Sir,  on  behalf of 
Shri Ram Niwas Mirdha, I beg 1.0 move • 

That the Bill to amend the Arms Act, 1959, 
be taken into consideration. 

Sir, this Bill is a very simple one. This is 
intended only to enlarge the scope of the I 
definition of the wording district magistrate' 
contained in Section 2 (d). According to the 
definition in the parent Act, only the Com-
missioner of Police of the presidency-town or 
the city of Hyderabad can exercise the powers of 
the district magistrate. But since the passing of 
this Act in 1959, Commissioners of Police have 
been appointed in certain other cities also, 
besides the presidercy-towns and the city of 
Hyderabad. 3 P. M. SO it is possible that the 
Commissions of Police may be appointed in 
future also in some more towns and cities. In v 
ew of the changed set-up, Sir, it has not been 
possible for the Commissioners of Police in 
cities other than Presidency town and the city of 
Hyderabad to exercise powers of the District 
Magistrate under this Act. So this Bill has been 
introduced in the House to enable the 
Commissioners of Police to exercise such 
powers. In the big cities, besides the Com-
missioners of Police, there is possibility of 
Deputy Commissioner of Police b^ing 
appointed. This Bill gives power to the State 
Governments to specify that any of the Deputy 
Commissioners of Police could also exercise 
such powers. It is only with this limited purpose 
that this Bill has been introduced in this House. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) ; This I ill comes in deference to the 
recommendation of the Law Commission. 

SHRI F. H. MOHSIN: No. We have brought 
it on our own because Commissioners of Police 
have been appointed in some more cities where 
they could nc t exercise the powers exercised by 
the Commissioneis of Police in Presidency 
towns and the city of Hyderabad. It is only to 
remove this difficulty that this Bill has been 
introduced. 

The question was proposed. 
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1HE VICE-CHAIRMAN (SHRI A. D. 
MANI): Mr. Mathur, you are making very 
good points about the Arms Act, but in «rder 
to see that this Bill goes into proper focus. .: 

SHRI JAGDISH PRASAD MATHUR : I 
want that these changes should be incorpo-
rated. The Government should take note of 
these suggestions. Otherwise, this amendment 
means nothing. 

THE VICE-CHAIRMAN (SHRI A. D. 

MANI) :   1 want you to say that. 

SHRI JAGDISH PRASAD MATHUR : I 
have said that. I have supported it. But I want 
something more to be incorporated in it. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Chatterjee. Are you speaking on 
this Bill ?   You have given your name. 

SHRI A. P. CHATERJEE : Yes, but I never 
thought I would be called so soon. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : But you can speak at any time o» any 
subject. All right, 1 will call Mr. Laksh-mana 
Gowda.  You may speak after him. 

SHRI U. K. LAKSHMANA GOWDA 
(Mysorei: Mr- Vice-Chairman, I do not know 
whether by this amendment the Home Minister 
is going to make the Arms Act more strict or 
liberal. All that is proposed to be done now is to 
give powers of the District Magistrate to the 
Deputy Commissioner and Commissioner of 
Police in certain circumstances so far as the 
Arms Act is concerned. So far as this is 
concerned, I have no objection. This is after all 
a very small matter. What I would like to say is 
that the government, with all its protestations 
and all that it claims to have achieved after 
independence and with all the progress, has not 
thought of repealing this Act which was foisted 
on us during the British regime. In order to keep 
this country under their control, they did not 
want people of this country to arm themselves. 
So, they brought forward this measure. I 
expected the Minister to come forward with a 
measure repealing the Arms Act and making it 
so liberal that every able-bodied citizen of India 
above the age of eighteen is able to buy arms, 
provided he is not a criminal or mentally 
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unsound.   In other countries,  people simply take 
permits for possession of arms.  Hire one has to 
go through  several processes and my friend Shri   
Mathur   has given   in   detail the difficulties   
and harassment   which the people have to face.   
I   come   from an area where people use arms   in   
large   numbers,   People living in hilly areas 
have   lo   take licences at least for crop   
protection.  Supposing  a peasant or tenant or 
cultivator applies for licence. The   difficulties   
he   has  to   go through  are enormous.   First he 
has to   go to his landlord and get a certificate 
saying that he is a tenant and is cultivating the   
land    Then   he has to get a certificate from the   
Revenue Inspector. He applies to the Tahsildar.   
He refers it back to the police outpost.   There 
you know what happens.    An   enquiry lakes  
place.   At least there is a delay of one year. 
There   is corruption also at that   level.   Before   
the   licensee gets his licence, at least two years 
will elapse. In the first instance,   licence is   
issued for one year.  For the next year   he has to 
renew it. So, he gives it back.   It will  not be 
returned in many cases till the  next  December.   
This is from my  personal   knowledge.   This is 
the kind of harassment   that   goes   on. I do not 
know why there should be any restriction for the 
issue  of crop  protection  licences ?   My friend 
has detailed the difficulties  of people living in 
border areas.   There is   every necessity    for    
keeping    the    people    in    the border   areas   
fully     armed.    It    is    not. correct to say that if 
you   make the Arms Act liberal, arms will   be 
used by   anti-social elements.    Anti-social   
elements   will   anyhow make use of them.   In 
West Bengal there is a strict  Arms  Act.  Still, 
are   they   not using weapons ?   It is very   
pertinent  to point out that in Coorg which   is  
part of Mysore there is no Arms   Act   because   
the  people  there helped the British in olden days 
to quell rebellions, etc. They were, therefore,   
exempt from the  Arms  Act.   Because  of that, 
are there more crimes in that district   than 
elsewhere ? So, that argument is not correct.  It is 
simply degrading to   ourselves that instead of 
repealing the   Arms Act,  you are   going   to  
make these things more  difficult by giving 
powers of District  Magistrate to  Deputy   
Commissioner, Assistant   Commissioner, etc.   
How is it going   to   help the people  ? What   is 
the purpose ? It might solve  some administrative 
difficulties.   But this is not  the  thing which 
should be done in a country like India which is 
independent,   One pertinent  point to   be 

noted is that before independence our 
leaders always used to say fram public 
platforms that one of the greatest 
ignominies of India was this Arms Act 
which was foisted on us by the Britishers. 
For the last 23 years we are free. But we 
have not made any effort to make this Act 
at least more liberal. 

Sir, my point is this:   I would request the 
Minister to think clearly and   come   out with 
a   legislation   which will   repeal   the present 
Arms Act, make it into a form of permits for 
all  able-bodied   persons and   also make it a 
right for   all persons  above  the age of 18 to 
own a weapon and whatever other restrictions 
you want to have you can have. In the mean-
time, Sir, before this is   done, I would request 
the Minister to see that   the process of issuing 
the licences, at least for   the sake of crop pro-
tection,   should   be  more  liberal and  there 
should not be  any such red-tapism for which I 
can quote facts   and   figures  showing what 
actually happens.   It is all right for the weal-
thier   people who  can  go and   speak to the 
Deputy Commissioner or the   Superintendent 
of  Police and then the  licence  is   issued to 
them.   But what   about the peasants ?   For 
them it is a terrible harassment.   I would like 
the hon. Minister to find out from the records 
of the  different States the number of appli-
cations which have been made by the peasants 
for crop protection and the number of licences 
issued and I say, he would be astonished him-
self. So, Sir, what I would like to stress is that 
if it cannot be repealed  straightaway,  it must 
at least be thoroughly liberalised and if a per-
son,   without   any  qualification  of owning 
any land or the qualification of being a tenant 
or a landlord, above   the  age of 18 and if he 
applies for an arms   licence, he must be in a 
position to get it. 

SHRI      MAHAVIR    TYAGI     (Uttar 
Pradesh) :   What about the Naxalites ? 

SHRI U. K. LAKSHMANA GOWDA: 
Mr. Tyagi, I cannot understand this mentality 
You yourself have said in the past that we 
must fight against the Arms Act. Do you mean 
to say that the Naxalites get arms only if the 
Act is made liberal ? People above the age of 
18 are getting arms. They are getting arms 
anyhow and they are even now getting them 
from outside the country also. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MAN1) : Mr. Tyagi, you should speak when 
you have your turn. 

SHRI U. K. LAKSHMANA GOWDA : 
Sir. I will expect Mr. Tyagi to come out and 
say, "Scrap the Arms Act and allow the 
people to arm themselves", This is what I 
would like to say, Sir. 

Then, renewal must be made very easy 
You see, Sir, this difficulty of going to the 
police station and to the tehsildar to get the 
licence renewed should be stopped and once a 
licence, crop protection licence, is issued, it 
must be valid for a period of 5 years. 
Otherwise, what happens ? As I told you 
earlier, by the time you get the licence the 
time comes for its renewal and again you have 
to go for renewal and it will be the month of 
December or so. So, Sir, it should be valid for 
a period of five years and the Act should be 
made more liberal so far as licence for crop 
protection is concerned and there should not 
be any restriction on the ground of a person 
not holding any property or not having 
education or any such thing. This is what I 
would request the Minister to look into and 
come out with an amending Bill that 
liberalises the Arms Act rather than makes it 
more restrictive. So far as these things are 
concerned, I have no objection and 1 support 
the Bill. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Chatterjee, are you now ready ? 

SHRI A. P. CHATTERJEE (West 
Bengal) : Mr. Vice-Chairman, Sir. as far as 
this Bill is concerned, it took me also by 
surprise because when I learnt that the Arms 
Act Amending Bill was going to be moved in 
the Rajya Sabha, I thought that it might be 
something more than this two-clause or three-
clause or even one-clause Bill which they are 
goiug to introduce now. 

Sir, I do not understand this also. After 
all, the time of the House is precious and 
money is also spent for this, for every Session 
and I also recall with a little bit of irony and 
also a kind of, well, displeasure your own 
observations some time ago, some minutes 
ago, when you said that as far as Bangla Desh   
is  concerned, the question of 

bringing in the mission  from the US to see 
that the Bangla Desh .. . 

(Interruptions ) 

THE VICE-CHAIRMAN ( SHRI A. D, 
MANI) : Do not make any irrelevant points. 

SHRI A. P. CHATTERJEE: I am not 
making irrelevant points, Sir, I am not 
irrelevant at all. Kindly listen to me, I am 
saying that when this question was raised, you 
said, "Let us proceed with the agenda". That is 
what you said. Now, when you look at the 
agenda, what is on it ? It is said that the Arms 
(Amendment) Bill is there. What I am 
submitting is this : Is this a Bill with which 
our time is to be trifled with ? Is this a Bill 
with which the precious time of the House is 
to be trifled with ? What is the purpose of this 
Bill ? I do not understand the stupidity, not 
even going further deep into this. What is the 
purpose of this Bill ? The purpose of this Bill 
is this that as far as the Police Commissioners 
ate concerned, there are certain Police 
Commissioners also in other towns except the 
Presidency towns, except the Presidency town 
like Hyderabad, they should also be given 
powers which have been vested in the District 
Magistrate and the Police Commissioner of 
Presidency town. This is a subject on which a 
Bill should be brought when other important 
things are hanging fire and when other 
burning issues should have been discussed on 
the floor of this House. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Chatterjee, please come to the 
point. 

SHRI A. P. CHATTERJEE : I am talking 
on the Bill and I am saying that this Bill is a 
big joke which is being played upon the 
Members of this House in the name of the 
Arms (Amendment) Bill. A particular clause is 
being sought to be introduced into the Arms 
Act which clause even if it were not there 
would not have caused any mischief to 
anybody and would not have caused any gap 
anywhere. Yet this has been brought before 
this House and our time is being trifled with 
and when we talk about other important 
business, then we have to hear that there is 
other business on the agenda and when we 
look at  the agenda,  we find that mountain 



241       The Arms (Amendment) (17 NOV. 1971] Bill, 1971 242 

has been in labour and the product is the 
proverbial mouse or the rat. Now this is a kind 
of rat which gives smell. Now Sir, as far as this 
Act is concerned, I would like to say that this 
Bill should not have been brought forward and 
this Bill should be withdrawn by the Minister. 
Instead, the Minister should bring forward more 
comprehensive Arms (Amendment) Bill'. Sir, 
your experience is hoary. Sir, you know, you 
have get a hoary experience and I am appealing 
to your experience. 

SHRI SHEEL BHADRA YAJEE (Bihar) ; 
Don't speak like tkis. He is the Chair. Don't 
speak***. 

SHRI A. P. CHATTERJEE : What is 
this ? Why are you always talking irrelevant 
things ? I know that you are a paid clown of the 
Government, but it does not pay always. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) ;   Please, Mr. Chatterjee.. 

(Interruptions) 

oHRI A. P. CHATTERJEE : Yau are a 
person who always speaks*** ; everybody 
knows that.   I know that. 

SHRI SHEEL BHADRA YAJEE : That is 
the difficulty. 

SHRI A. P. CHATTERJEE : Why are 
you shouting in that manner ? 

SHRI SHEEL BHADRA YAJEE : No. 
certainly not.. . 

SHRI A. P. CHATTERJEE : Don't shout. 

SHRI SHEEL BHADRA YAJEE : You 
don't shout. 

SHRI  A.   P.   CHATTERJEE :   You 
are***-   Will you please sit down ? 

.SHRI SHEEL BHADRA YAJEE :  You 
are.   You must sit down. 

SHRI A. P. CHATTERJEE : You are 
an***.   You are*** 

THE VICE CHAIRMAN (SHRI A. D. 
MANI) :   All this has to be struck down. 

***  Expunged as ordered by the Chair. 

 

(Interruptions) 

THE VICE-CHAIRMAN   (SHRI A. D. 
MANI) :   Mr.     Sheel  Bhadra   Yajee,   you 
pleas; sit down.   Mr. Chatterjee, please. 

Mr. Sheel Bhadra Yajee, he is making 
reference to me. I will very respectfully suggest 
to you that I am strong enough to take care of 
myself. Mr. Chatterjee is known to be a very 
good humorous person. What he has said is a 
joke and let him keep up this jocular spirit and 
why enter into this controversy ? I would 
request you to bear in mind that the Chair is not 
a 'person'. A person who sits in the Chair is 
nobody, but he occupies the Chair only. 
Whether he has got the experience or not, do 
not make references to him. I know that you 
always mean well and because you are a good 
humorous person, I am telling you to proceed 
with the Bill and with the other points. The first 
point made by you was that the Bill was a joke. 

SHRI A. V. CHATTERJEE : Mr. Vice-
Chairman, Sir, although I do dot agree with the 
Chair, your ruling will of course be binding 
upon us. It is just for example that I referred to 
the experience of the Chair, and... 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) :   It is quite all right. 

1HRI A. P. CHATTERJEE: ...I do not 
know whether it is parliamentary or not. 

THE VICE-CHAIRMAN  (SHRI A. D. 
MANI) :   Very parliamentary. 

SHRI A. P. CHATTERJEE : It is par-
liamentary or not ? Let me have a ruling on 
this. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Very parliamentary. You can say so. 

SHRI A. P. CHATTERJEE : If it is not 
unpariamentary, then why should an inter-
ruption be made from that bench and why 
should you not stop this nonsense ? You control 
him. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Chatterjee, you know this is a 
free House. Everybody is subject to various 
moods and various tempers. Mr. Sheel Bhadra 
Yajee made certain reference. Please forget it 
after 1 have said that you are a good humoured 
penon. 1 want you to proceed in the spirit of 
jocularity. I want you to continue with your 
speech. 

SHRI A. P. CHATTERJEE t All right, 
Sir, but I have had to say all these things 
because you said that I had not to make any 
reference to the Chair, und that was why I 
wanted a ruling from you. If I refer to the 
experience of the Chair, is it parliamentary or 
unparliamentary ? 

THE VICE-CHAIRMAN (SHRI A. D, 
MANI):   It is parliamentary, 

SHRI A. P.  CHATTERJEE :   If it is 
unparliamentary, .. . 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : I have given my ruling that it is 
parliamentary. 

SHRI A. P. CHATTERJEE : So there is 
nothing wrong in what 1 am saying, and I am 
appealing to the experience of the Chair, the 
hoary experience of the Chair. I said that and I 
repeat it because it is not unparlia. mentary. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) :   All right; you come to make your 
points on the basis of my hoary experience. 

SHRI   A. P. CHATTERJEE :   I   was 
going to say. Sir, that I appeal not only to the 
experience of the Chair but also to the 
experience of all Members here who re 
knowledgeable that during the freedom 
movement one of the essential demands was 
this that, as far as this Arms Act is concerned, 
it is an imperialist Act and it has to be changed 
lock, stock and barrel, it has to be amended, it 
lias to be amended drastically if not repealed." 
Now, Sir, this was a demand which was raised 
during the independence movement. I do not 
understand why after twenty-four years of 
independence the Government did not ever 
think, or has not ever thought of amending this 
Arms Act drastically. Sir, »his Arms Act bears 
on it the imprint of imperialism because the 
original Arms Act is 

an Act which was brought into being by the 
imperialists. Therefore, it has all the evil spirit, 
all the evil features of an imperialist act, and 1 
say, because it has all the evil features of an 
imperialist act, therefore it is time that the 
Government looked into it and the 
Government saw to it that this Act was 
properly and correctly amended. Sir It may be 
said—and of course some of what I am going 
to say has already been anticipated by a 
learned Member of this Hotse ; so I shall make 
my point as briefly as possible because this is 
also a brief Aet—. . . 

THE VICE-CHATRMAN (SHRI A. D. 
MANH : All right. Please make the third point 
now. 

SHRI A. P. CHATTERJEE : Sir, why 
are you interrupting me in (his fashion 7 

THE VICE-CHAIRMAN (SHRI A. D. 
MAN I): 1 am saying so in order that we may 
go on with the debate... 

SHRI A.   P.   CHATTERJEE :     If  I 
repeat a point, you tell me, "This point you 
have already made. You are repeating it." If I 
do not repeat myself, then you please do not 
interrupt me. 

Well, I am saying this that it may be said, 
as far as the Arms Act is   concerned,   that, if 
this Arms Act   is  liberalised,  then   many 
people will get the arms   f >t themselves and 
they may create a   law and order  situation in 
the country.    Sir.  apart from  what has already 
been said on this point, what  I am saying is this   
that  we  have  found  in our experience that 
two classes of persons, well, they get easily the 
arms, namely, the very rich, and  the anti-
socials who are at the  bottom scale of society.   
When these ami-socials want to get arms, they 
do not get into   any difficulty in getting   the  
arms.   Well,  they   get the arms and they   
strike terror in   society. We have found it, for 
example, in the various communal riois in the 
country.   And fh the course of the communal 
riots we found that the goondas   or   the   
hooligans,  they  never were  found wanting in 
arms  with which to kill others, kill members of 
the   other  community whom they wanted   to  
attack.   This is one thing,   Sir.   Secondly, as 
far as the present situation is concerned, what 
we find is this. Communal riots as such are no 
longer 
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prevailing in the country, but as far as the 
present situation is concerned, we are finding 
a very piquant situation in different parts of 
the country, particularly in my state. I come 
from the State of West Bengal and every day 
you are reading in the papers about my State, 
and every day some mention is being made on 
the floor of the House also, either of that 
House or this House. I do not know whether it 
is unparliameniary to refer to that House. So, 
I may refer to this House only. Every day 
some mention is being made on the floor of 
this House that certain anti-social elements, 
some hooligans, they are using arms and 
killing other persons. 

I may also refer you to the speech   of Mr. 
Siddhartha Shankar Ray. If it is   incorrect 
reporting, I  may be corrected. But,   as far as I 
know, he made a speech—the hon. Minister   
of  Education,     Mr.     ^iddhartha Shankar 
Ray, who   was  a Minister also in charge of   
West     Bengal   for  sometime.  I think lie is 
still in charge of  the portfolio of West 
Bengal. 1 have, of course, never thought that a 
State can be a   portfolio  as such but, in any 
event, the Prime Minister  has caused West 
Bengal to be made a portfolio. So, Mr. 
Siddhartha   Shankar   Ray, the   Minister in 
charge of the  portfolio of West Bengal,   is 
reported   to have addressed    a   meeting in 
Jalpaiguri,   and   in that   meeting   he   said: 
"Well, do not bother about arms.    We shall 
supply all kinds of arms to you.   Go ahead 
with    your   work;   go   ahead   with    your 
campaign." This is what  he   is  reported  to 
have said. Now I am saying this on the  floor 
of the House. Mr. Om Mehta objects.   If  it is 
wrong, if it    is   an incorreet   report,   let 
there be a denial on the part of  the Govern-
ment. But I have read that and   that   is   the 
report, In any event, the point is this: Certain 
Ministers,  certain  bigwigs,   certain  political 
personalities, they are going about the State of 
West Bengal, from district to district, from vi 
Dage to village, inciting certain  people  to 
carry   arms,   to   secure   arms,   to   procure 
arms   in   order   to   kill      their    political 
opponents,   [particularly  us.   I am referring 
to       the       Congress    ( R )       politicians, 
Ministers and political personalities belonging 
to that party, I talk this in connection with this 
Bill because what we   find   is   that   the 
persons who need to defend   themselves do 
not get arms because of these  provisions   of 
this Arms Act. But the   Arms   Act  is also 

silent on the question of anti-social elements 
and on the question of the members of the 
ruling party trying to kill members of the 
opposition parties. Therefore, what I am 
telling you is this: This apprehension, this 
feeling about the abolition of the Arms Act is 
there and has been created from day to day in 
different periods that this Aet is being abused, 
that this Act is abused by anti-social elements 
and by all ruling parties. If this is the position, 
the ruling party can justify its professed 
utterances before independence, if they bring 
an all-comprehensive Arms Act, and in that 
all-comprehensive Act they must see to it that 
the citizens are also given the right to cany 
arms so that they can defend themselves 
against hoodlums, hooligans,, antisocial 
elements and also certain persons who are 
instigated by the ruling party. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal): M r. Vice-Chairman, Sir, 
when I listened to the introductory speech of 
the hon. Minister, I expected that he would 
clarify the position in bringing in this 
amendment. Even in the Statement of Objects 
and Reasons it is not very clear. It does not 
matter if it is meant to lessen harassment to 
those people who wish to secure arms. Had it 
been so, I do not understand why the 
definition of 'District Magistrate' should be 
extended to cover Commissioners of Police 
and Deputy Commissioners. By extending this 
definition, how can you specifically lessen the 
harassment to those people who want to 
secure arms ? Had it not been so, even the 
District Officers and Divisional officers also 
as suggested by Mr. Mathur, should have been 
brought within the purview of this Act. 

Secondly, Sir, it has be en very correctly 
pointed out by some hon. Members on the 
floor of this House that the Bill itself is 
antiquated and backdated and when the Arms 
Act was enacted, if I remember correctly, it 
was in 1878. The British Government had 
brought that Act and this Act was repealed by 
an Act in 1959 by the Government of India. 
When the parent Act was brought of which 
this amendment now the Minister is piloting 
today on the floor of this House and on the 
floor of the other House, it was pointed out by 
various speakers that the coneeption of the 
Arms Act itself is antiquated and backdated 
and the Government should give a serious 
thought over the  provisions of the 
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itself. When the British Government brought 
this Act, they had an idea of   demilitarising 
the people of India because they   had their 
own vesied interests.   They   were   in  a 
position to do   so.   Mr.   Vice-Chairman, Sir. 
some hon. Members have already   mentioned 
it that 'freedom    struggle'   was   the   salient 
point. One of the.premier political association 
of India, the Indian Association   which   was 
established   in   1876,   launched   a   political 
agitation against the Arms  Act itself  and   it 
was naturally accepted when   the Government 
and the political liberation came to the people 
of India. It was accepted   that people will  be 
allowed to have arms   and   restrictions   and 
stringency on the use of arms    securing   of 
arms would be done  away   with.  But   even 
after good many    years,   the Gov' rnrnent is 
bringing some piecemeal minor amendments. 1 
would'like to   suggest the hen.   Minister   to 
consult the   Law Commission on   the    very 
necessity of the Bill itself, of the   Act   itself 
of imposing restrictions and rraking it stringent 
to use the arms. It is no   use saving that   if 
imposition and restriction on use of  arms  is 
lifted, all arms   will go   against   the   social 
elements. In many   other    countries there is 
no Arm,} Act. In many   European     countries 
there is no restriction on the use of arms and if   
we go through the list   of  crimes and   if you 
make a comparative study of the  crim s 
committed in those    countries   and   in   this 
country, you will find that   the   number   of 
crimes in our country is not less. Theref re, it 
is no argument to sav  that if  there    is    an 
unfettered   use of   arms,  people  would   be 
criminals and they will utilize these arms   for 
their anti-social activities. 

Therefore, it is high time for the 
Government of India to consider whether the 
Arms Act itself is a necessity Nowadays we 
are passing through a crisis G vernment are 
taking certain measures of civil defence. 
People of the border area and border States are 
to be equipped with arms. I do not 
unders'.and, Mr. Vice-Chairman, if there is 
such an strineent Arms Act, bow you can 
militarise people, how you can equip people in 
the border States with the arms, to fight 
against the enemy, to fight against the aggres-
sor. Therefore, it is high time for the 
Government of India not to bring piecemeal 
minor legislation like this. They should 
consult the Law Commission whether this Act 
,-tself, which repealed the Act of 1878 in 
1959, 

I is necessary in the present political and 
social I situation of this country and the whole 
Act should be sent to the Law Commission 
for their opinion. In view of that I would 
request the hon.Minitter to withdraw this 
amending Bill. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : The hon. Minister. I would like the 
hon. Minister to reply to small points that 
have been made during this debate by the 
hon. Members, because that will complete 
the discussion. 

SHRI F. H. MOHSIN : Mr. Vice-
Chairman, I have heard the various points 
made in this House by the different hon. 
Members. One of the main points that was 
made was that there is no necessity of the 
Arms Act at all. This cuts at the very root of 
the Act itself. We are only considering a 
small amendment to the definition of the 
District Magistrate as mentioned in section 2 
of the Anns Act. But a very vital point has 
been made that India is a free country and 
everyone should have the right to possess 
arms and there is no need of putting any 
restrictions on the possession of such arms, 
and there is no need of the Arms Act itself. 
This is not a new point and all these points 
were made at the time when the Arms Act, 
1959 was brought before the Parliament. Sir, 
the Arms Aci, 1959 is not the old Act which 
was in the British regime. After the Consti-
tution has come into force, this House and 
the other House have passed the Arms Act of 
1959 and that has become an enactment with 
the consent of all the Members. 

All these points were discussed, 
whether we should have such an Arms Act at 
all but after discussing the various points it 
was decided that the time has not come to 
dispense with the Act. I would be very glad 
if such a time comes when every free citizen 
of India should be able to possess arms but 
as our friends knew the arms are not used by 
all the persons in a proper manner. Some 
arms are illegally acquired and they are 
misused and the security of the people at 
large is always jeopardised It is only to deal 
with such things that the Arms Act was 
passed in the year 1959. If such misuse of 
arms by unsocial elements and h oligans 
comes to an end then will be the time when 
the Government can consider giving licences 
Iibeially or   even   repealing   the   Arms   
Act 
itself. Let us wait and hope that such   a time 
would come soon, 
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My friend, Mr. Chatterjee, called this 
amendment a big joke because this is a very 
minor amendment. Whether it is a minor or 
major amendment, it is an amendment of the 
Act and I do not see any other way of getting 
it done than by bringing before this House 
even if ii is a very minor amendment. I do not 
know, if Mr. Chatteijee's Government comes 
into power it may not bring any amendment 
before the House for any enactment but wculd 
get it enacted in some other manner but our 
party which has got great faith in democracy 
cannot find any other way of amending the 
enactment except by bringing it before the 
House. It may be a small amendment but 
when there is a necessity to bring an 
amendment that has to be done in a proper 
manner, in a constitutional manner and all the 
necessary formalities will have to be gone 
through- It may be that he has not understood 
the difficulty experienced by the Government. 
The Government of West Bengal reported that 
the term 'Presidency town' in Calcutta covers 
only the areas in the original civil jurisdiction 
of the Calcutta High Court whereas the 
Commissioner of Police Calcutta, has '• 
administrative jurisdiction over the suburbs of 
Calcutta but he is unable to exercise the 
powers of the District Magistrate under the 
Arms Actinthe suburbs of Calcutta. 

SHRI A. P. CHATTERJEE : The Dis-
trict Magistrate is there. 

SHRI F. H. MOHSIN : In the original 
Act ' District Magistrate" in relation to a 
presidency town or the city of Hyderabad 
means the Commissioner of Police thereof, 
but when the suburbs were included there was 
necessity to amend this definition of the 
term'District Magistrate'. It was ascertained 
that in other places like Tamil Nadu, Maha-
rashtra, etc. they did not have this difficulty. 
Further, Sir, Rule, 2 (b) fv) of Arms Rules. 
1962 lays down that the Commissioner of 
Police and the Deputy Commissioner of 
Police, Calcutta, nominated by the State 
Gcemment in this behalf shall exercise the 
powers of the District Magistrate. For the 
reason stated above it was felt that the 
provision would not be effective unless the 
term 'District Magistrate' was suitably 
amended. Also in certain States along with the 
Police Commissioners there are Deputy 
Comrrissioners also appointed and the State 
Governments might think of giving such 
powers to the Deputy Commissioners as well. 

When the Act was enacted in 1959 only the 
Presidency towns and the City of Hyderabad 
had the posts of Commissioners of Police. Now, 
as many as seven towns have got the post of 
Commissioner of Police. Even under tnese 
circumstances the amendment is quite necessary 
to cover such areas where Commissioners of 
Police have been appointed or are going to be 
appointed in future. 

Another point that was made is that the 
muzzle-loading guns should be kept away from 
the purview of the Arms Act. It is true that 
muzzle-loading guns are used by agriculturists 
for agricultural purposes. This was considered 
several times before and it was not found 
feasible to exempt it from the operation of the 
act. 

SHRI U. K. LAKSHMANA GOWDA : 
At least you liberalise the issuing of the 
licences and make the procedure easy. 

SHRI F. H. MOHSIN : Instructions have 
been issued to liberalise the issuing of licences 
to bona fide users of these guns for agricultural 
purposes. Sufficient provisions are there in the 
present Act itself. It is only in exceptional cases 
that licences will be required for possessing or 
carrying arms other than fire-arms of specified 
description in an area to be specified by 
notification in the official Gazette. This 
provision hae been made to cope with 
emergencies or conditions in specially 
dangerous spots where greater security measures 
may be necessary in the public interest (Sec. 4). 
In case of an emergency licences will be 
liberalised. In 1965 also that liberalisation had 
taken place. If such an emergency arises, the 
Government will consider the liberalisation of 
the issuing ofliceices. Licences shall be granted, 
unless there is any objection, for smooth bore 
guns, for M. L. guns for crop protection to bona 
fide agriculturists and for .22 bore rifles to 
members of licensed or recognised rifle clubs 
and associations Greater discretion is allowed to 
licensing authorities with regard to grant of 
licences for more powerful weapons like 
revolvers and rifles (See. 13). There are also 
other provisions. Under section 14 a licence 
cannot be refused merely on the ground that the 
applicant does not have sufficient property. 
Even those who have no property can possess 
arms. There are sufficient    provisions     to    
liberalise     the 
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grant of licences and if any injustice is done or 
if any harassment takes place, Government can 
certainly intervene In such cases. Some 
complaints were made about hardships. Of 
course, there have been complaints and 
wherever complaints have been made the 
Government has taken prompt action to remove 
the hardships. Looking into the views expressed 
by hon. Member , I have not seen any 
opposition to the present amending Bill. There 
were very good suggestions also. They will be 
kept In mind. Whenever we bring forward any 
legislation, these amendments will be certainly 
borne iD mind. I again appeal to the House to 
accept this measure. Thank you. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) :   The question is : 

"That the Bill to amend the  Arms   Act, 
1959, be taken into consideration. " 

The motion was adopted. 

THE VICE CHAIRMAN (SHRI A. D. 
MANI) : We shall now take up the clause-by-
clause consideration of the Bill. There are no 
amendments. 

Clause 2 was added to the Bill. 

Clause J the  Enacting Formu'a and the 
Title were added to the Btll. 

SHRI F. H. MOHSIN :   Sir, I move : 

"That the Bill be passed." The question 

was proposed. 
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•Shri Prabhu Narain Singh, former 
Revenue Minister, U. P., and all-India 
Chairman, Hind Mazdoor Panchayat, has in 
a statement said : 

'In trade union politics integrity and 
honesty should be the hard core. In the 
absence of these two things no trade union 
organisation or individual can servo the 
purpose of the trade union movement." 

THE VICE CHAIRMAN  (SHRI   A.D. 
MAN1) : You are a very eminent parliament-
arian. I do not want to interrupt you. But this 
Bill is about the Arms Act, There are a number 
of subjects on which many Members would 
like to express their views particularly with 
regard to the question of West Bengal or what 
has happend somewhere which has been 
accupied. 

THE VICE-CHAIRMAN (SHRI A. D. 
MAN1) :  At   the   third reading   stage, as you 
know, the parliamentary tradition is that the   
speeches   are brief   and  to the point. Those 
who could not make a speech but they would 
like to mention something by way of advice or 
caution speak 11 this time. I would request you 
to confine yourself to the provisions of the  Bill.    
These are very interesting matters which you  
have  brought before the House which can be   
brought on a later occasion. 
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SHRI CHITTA BASU (West Bengal) ; 
Are you interested in the matters that he has 
brought before the House 1 
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HE VICE-CHAIRMAN (SHRI A. D. MANI ): 
Before I put the question, I would ask the 
Minister to look iuto all the relevant points made 
here. This is what the wants and for that matter 
every Member wants. 

The question is: 

"That the Bill be passed." 

The motion was adopted. 

THE UTTAR PRADESH CANTONMENTS 
(CONTROL OF  RENT AND EVICTION) 

i(REPEAL) BILL, 1971. 

THEMINISTER    OF     STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN SHUKLA): 
Sir, I beg to move : 

That the Bill to provide for the repeal of the 
Uttar Pradesh Cantonments (Control of Rent and 
Eviction) Act, 1952, be taken into ensideration. 

As the House   might  be aware,  under 
Article 246 of the    Constitution   read   with 
Entry 3 of the Union List 1  in    the   Seventh 
Schedule, the power to make laws in   respect 
of rent  control in    cantonment   areas was 
vested exclusively in Parliament.   In most of 
the States, State    Rent   Control    Acts   have 
I been promulgated   and    the    buildings    in 
\ cantonment areas also    are    subject   to the 
| State Rent Contral Acts   by the extension   of 

state law to contonment areas. But in Uttar 
Pradesh an amending Act was passed  bofore 
«he Constitution   came   into force and   this 
jxcluded the extension of the particular Act 

 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Ministef. would you like to say 
something? 

SHRI F. H. MOHSIN : I have already 
replied to the points made by Mr. Rajnarain. 
But I have also to point out to him that there is 
provision already in the Act licences cannot be 
refused merely on the ground that the applicant 
does not have sufficient property: that is 
section 14. 

THE VICE-CHAIRMAN (SHRI A. D.
MANI) :   The Minister is replying. 

SHRIF    H.   MOHSIN:    Only     one 
point more. The   hon.  Member   has made
some   irrelevant   referncees   to   the party 
wooers.    I will not   go   into   them except
that I will refute all  the    allegations made
aBainst my Party and Party leaders. 


